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MINISTRY OF HOME AFFAIRS
Opposite C.G.O Complex,
Lodhi Road, New Delhi ~ 110003

No. 113/Legal/Spl. Court-Judge/NIA/Mizoram “\ \25‘ Dated, the  June, 2018

Office Memorandum

in reference to the Memo No. HC.VIi-242/2013/2045-2047/A dated 06.04.2018 of
the Registrar (Vigilance), the Gauhati High Court at Guwahati (High Court of Assam,
Nagaland, Mizoram and Arunachal Pradesh), the Central Government, in exercise of
powers conferred by sub-section 3 of Section 11 of the NIA Act, 2008, has appointed
Shri Joet Joseph Denga, District and Sessions Judge, Aizawl as the “Special Judge”
to preside over the NIA Special Court at Aizawl.

Name of the NIA Special | Jurisdiction of | Mame of the Judge appointed to
Court notified vide Gazette the Special preside over the NIA Spl. Court

Notification No. Court vide Gazette Notification No.
Court of District and |Entire state of | Shri Joel Joseph Denga, District
Sessions  Judge, Aizwal, | Mizoram. and Sessions Judge, Aizawl vide
notified vide SO 2147 (E) notification No. S.0. 2180 (E)
dated 01.09.2010. dated 30.05.2018.

02, The MHA notification in this regard has been published in the Gazette of India,

Extraordinary, Part-ll, as No. S.0. 2180 (E) dated 30.05.2018. A capy of the Gazette
notification is enclosed for reference).

&
A o\
(ANIL SHUKLA, IPS)
Inspector General (Legal)

Tel: 011-24367964
e-mail: anilshukla.nia@gov.in

Copy to:-

. The Registrar (Vigilance), the Gauhati High Court at Guwahati-781001.
2. The Registrar, Gauhati High Court, Aizaw| Bench, Aizawl-796001.

3. Shri Joel Joseph Denga, District & Sessions Judge, Aizawl-796001.
3. Branch Office Guwahati.
4. Office file.
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT I—SEC. 3(i1)]

MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 30th May, 2018

S.0. 2180(E).—Whereas, in exercise of the powers conferred by sub-section (1) of section 11 of the National
investigation Act, 2008 (34 of 2008) (hereinafter referred to as the said Act), the Central Government had, vide
netification number S.0. 2147 (E) dated the 1* September, 2010, published in the Gazette of India, Extracrdinary, Part-
11, Section 3, Sub-section (i}, notified the Court of District and Sessions Judge, Aizawl, as the Special Court for the
purposes of sub-section {1) of section 11 of the said Act having jurisdiction throughout the State of Mizoram for the trial
of Scheduled Offences;

And whereas, Smt. Luey Lalrinthari, District and Sessions Judge, Aizawl, who was appointed as the Judge to
preside over the said Special Court vide notification number S.0, 2839 (E) dated the 15" October, 2013, published in the
Gazette of India, Extraordinary, Part-11, Section 3, Sub-section {ii), has been transferred;

Now, therefore, in exercise of the powers conferred by sub-section (3) of ssction 11 of the National
Investigation Act, 2008 (34 of 2008) and in supersession of the notification number S.0. 2839 (E), dated the
15® QOctober, 2015, except in respect of things done or omiited 1o be done before such supersession, the Central
Government, on the recommendation of the Hon’hle Chief Justice, The Gauhati High Court at Guwahati, hereby appoints
Shri Toel Joseph Denga, District and Sessions Judge, Aizawl, as the Judge to preside over the said Special Court.
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